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IN THE UNTUL ADNI NISTRTIVE iBIBU 

GtPAHAPI BENCH 	 * 

2 

Re•ieapp1ication 	No23of95 

(Op O.L4. 218/95) 

hnat ter of s - 

; 1ReView!app1ication u/s (3) (1) of the 

Central Administrative Tribunal Act 3985 

AND______________ 

In the matter of s- 

Judgment and order dated 18 Oct 95 passed 

by the Hon'ble Tribunal in o,A. 218/95 

AND 

In the mater of s- 

1, union of India, represented by the 

Secretary, Ministry of Defence 

Sena Bhawan, New Delhi. 

29  GarrIson &]gineer 868 Engineer WorI 

Section 0/0 99 APO 

Respondents/Petitioners 

Shri K. P. Pillal & 5 Others 

_Opposite parties 

The humble responients/petjtjoners named above most 

res,ectfa1ly shweth :- 

4 	The above noted O.A No, 218/9 5 was fI1d by the 

opposite parties praying various concessions and the case 

was finally heard on 18 Oct 95 and the ap1Icants/opposjte 

parties are allowed by the Hon'b].e Tribunal to draw the 

amount of following allowances :- 

.. p/2. 

4 .  



:2: 
loft 

Special dutyi allowance wef 1.12.88 

Field service concessions wef 1.4.93 

Special compensatory allowance(RL) wef 1.30.86 

House rent allowance wef 1.10.86. 

Arrears amount of the above allowances to be paid as early 

as practicable but not later than a period of three months 

from the date of receipt of copy of judgment and order 

i.e. 14 Nov 95 on which date the respondent have received 

the copy of the judgment and shall also contirnue to pay 

the current subject allowances regular1i so long the 

concessioni is admissible. 

That the applicants/opposite parties are allowed 

to draw the FSC from 01 Apr 93 and arrears amount to be 

paid within three months from date of receipt of copy of 

judgment and order. In regards to above allowance, it is 

submitted that the opposite parties are not eligible to 

draw the FSC due to the following grounds s- 

._LO UNDS 

For that there has been serious error aparent on the 

face of the records that Nagaland comes under field area 

vide Appen'iix 'A' to Govt of India, 141n of Defence letter No. 

37269/AG/P-2(a)/9OD(Pay/Services) dated 13 Jan94 which 

has been annexed in the 0.A as Annexure3(1) which has not 

been properly examined by the Hon'ble Tribunal. As such the 

impu gned jud gment and order is a liable to be reviewed. 

For that the Defence civilians employees serving in the 

Field areas will contirne to draw the t.Xt% field service 

concessions as per Annexure-4 annexed to the Original 

Corgtd., . 9 p/3. 
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application which has not been properly scrutinised by the 

Honible Tribunal resulting mis carriage of justice and 

hence the impugned judgment is liable to be reviewed. 

5 	For that vide Corrigenc1um No t  B/E726/AG/PS-2(a)/7E0 

D( Pay/Service) dated 17 Apr 95 the Ministry of Defence 

has deleted the remote locality allowance to the applicants 

who are serving in newly defined field area which was 

amexed"as annexure-3( 1) which was not properly scrutinised 

by the Hon'ble Tribunal and as a result there as been 

 76 

- 	

mis carriage of justice and hence the impugned judgment 

is liable to be reviewed. 

For that the Ministry of Defence vicle Corrigendum 

No. 37269/AG/PS-.3(a) 1862/D( Pay/Service) dated 12 Sep 95 

the field service concessions SCA(RL) will be applicable 

to the applicant wef from 31.1.95 and not with effect from 

1,4.93 as directed by the Hon'ble Tribunal. Annexure X is 

the photo cony of such corrigendum dated 12 Sep 95, 

That the respondents have now filed this petition 

praying for review of the judgment and order dated 

18 Oct 95 passedby the Hon'ble Triiina1 in O.A, 218/95 0  

That the petitioners submit that there has been 

error aparent on the face of the records fbr granting FSC 

to the original applicants who are serving in field area 

as well as in MES organisat ion in Nagaland and as such the 

imougned judgttnt is liable to be reviewed. 

That this petition is filed bonafide and in the 

interest of Justice. 

Contd. . ...p/4 
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PRAY ER 

It Is, therefore prayed that this Hon'ble fribunal 

would be kind enough to admit this Review Applicatiofl and 

consider the circumstances elained above and review 

the impugned judgment and order dated 18ct 95 pa ssed 

in O.A 218/95 In the light of above facts and grounds, 

And for this act of kindness, the petitioners as 

• 	 in duty bound Shall ever pray. 	 - 

Contd..,p/5 



VERIFICATION 

I,MajorNavinIohanGaxrspn Engineer 868 

EngineeVIorksSectjion, c/099 APO do hereby solemnly 

affirm arid'de1are that the cortents made in Paragraph I 

of the eview Applicatiori are true, to my. knolcdge and 

these made from Paragraphs 	are derived from 

* 

	

	 rc'ords which I believe to be true and.rest are humble 

submissjoj-i before the Hônbie Tribunal, 

:I sign this verif.iction on this 	day 

6f. be' - 1995 at Dimapur,  

(' avin Mohan) 
Major 
Garrison Engineer 

• 	
• 

J ; • 
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In the Central Adniinistrativo Tribunal 

Guwahati Bench, Guwaho,ti 

Application under Section 19 of the Central, 

Administrative. Tribunal 'ACt 1995 

Case bX 0.A. No. 	of' 1995 

BETtnETc 

• 	
' 	 1. 238016 Shri K.P. Pillal, Fitter HS-II. 

 220335 Shri KV. Gopinathan, Elect •(SK). 

 2302613 t3hri S. 	}ar1rn V/Man, 

 240903 Shri B.K.-Dutta, Mate. 

 239892':Shri K#*Ki, 	Daniodaran Nai, FGI1(SK). 

 2013100 fJhri MatilaJ. ?4thato, 	1'laz. 

• 	7. 220308 Shr± Brinda Patra, V/Man. 

 243899 Shri B..B. 	8onar, Mate. 

 230015 Shri D. Bobi, 	fitter Pip0 (3K). 

 243733 Shri Nilimaya Chanda, FGN (3K). 

 220075 Shri R.P.Yadav, FGM (SK), 

I.P. 2435:16 Shx'1 It 	nanc4nda 3tmih, 	Yuclav, 

 220051 Shrj Sant Ra 	FGM(SK). 

 237856 Shri Kail ash Prasact, Fitter HS-II, 

 243626 Shri Brijnandan Mahato, Naz. 

 ?37882 Shri Jainath Koirl, V/Man, 

 238355 Shri Mon Bahaclur Thapa, V/Man. 

113. 220115. Shri Mahabir 0a8, Chow. 

19. 220109 Shri Ram Girish, Harijon, Chow. 

"J 	20. 242529 Shr:L Iriderdco Mistry, Maz.. 

21, 22 2:37925 	Shri Satya I1arayan San, PM (3K). 

22. 255608 Shri G. 	TaL':afl, 	FGM 	(8K). 

Cont(1, 	.P/2. 
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23. 238014 Shri A.G. Mathew, Pipe Fitter ($K. 

24, 237888 Shrf. 	T.H. 	]3abii1ciitty,  
25. 222074 Shri RarnSarjlc, 'V/Man, 

• 26, 	237212 Shri L81 Bahadur Bhagat, V/Man. 

237890 ShrI Ram Jatan Yadav, Mate, 

237990 Shri Basant Sha,, Mate. 

?38292 Shni Udesh Ram, Mate. 

237928 Shni K. 	Radhalcrjsfin0n NriT.r, 	FGM 
2200&.b. Shri Shiv Charid Koiri., Mate. 

32 	238238 Shr'j Ja1hu Ra 	Ifate. 

237878 Shri 11am Prd Sha,, V/Mum, 
• 23833 Shri. Saheeh Hazam, Nate. 

238141 Shni Ram Daur Koini, V/Man. 

242609 Shni. Nagina Prasad, Piumber. 
• 

• 

:7. 	23'7019 
Shri Drinchijal Yaciav, V/Man, 

243797 Shri Subhakar ChOtdhury, Chow. 
• 238366 Shrj Karna ThaJic1ur, 	V/J4ti, 

238519 Shni Rant Rooj Kairl, Nate. 

237897 Shri S. Fransjs, V/Man, 

362396 Shri N.A. 	Shar, Mt0. 

U& 238359 	Shni DI]. Bahadu,.Mat e , 

238386 	Shrj. C. Gopi. V/Man. 

45, 265374 	Shni Salk11 MaRtan FOM 

24348'1 	Shri Tulshi Jleddy, Naz. 

.--•- 	.t- p t .238434 	Shri Himlal.Sharma l  Maz. 
220113 	Shri Gang1 Bthadur, Chow. 

4. 243 	Shri Kherijj Sharma, Maz. 

50. 243730 	Shnj 14. Parasuran 	Maz. 

C,  
Coy1 t  
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51. 237962 Shri Pandhu Nalk, V/tlán. 

 243749 Shrl Eli' Bahadu 	Murya 	Elect. 	(SK). 

•  237868 Shri Ghandreswar Singh, FGM (5K). 

 243519 ShriAbbiram Das, FGM (5K). 

 R22&82x 243724 	Shri Sariat Kr. Morda1 NTD-II. 

 243571 Shrl Subhas 	Chand Koirl, Maz. 

67. 243515 ShriUanda Kishor Mahato, Mate. 

58. 220054. Shri Deonath Singh, FUM (8K), 

g, 253550 Shri C. Sukumar, V/Man. 

60. 243514 ShrI Dhan l3ahadu.r ,  Gurung. Maz.. 

61.228925 ShriI.P, Joshi, MTD. S  

62. 220102 Shr.,, B'esh l3ahadur, Chow. 

• 33. 237493 Shri h.P. Singh, Plumber. 

 27484 Shri Md. limjd, V/Man. 

 243904 Shri J. Pradhn, Maz. 

 237292 Shri Raxnayan Koiri, Pipe fitter. 

 238362. Shri Pardeshl, Mate, 

 237931 Shri Chamán' La]., Mate, 

 22.0067 Shri'R.C. 	Tewarl, Mate. 

 238491 ShrlP.C. 	Pat,M..(SK). 

 220272 Shri. Narinder Kumar, V/14n. 

 242315 Shri Keshori ieda1, Mate 
• 	

• 73, 237993 Shri Rharkhande KoIrl, Mate. 

74. 243600 Shri. Assamu Tti, Maz. 

5. 238133 Shri Chandra Rajak, Naz. 

 255608 Shri L.P. Shah, Veh/Mech, 

 220315 Shi'j ftni Sakal Mtthato, 	V/Mrrn, 

78, 237991 Shri Acholal, Mate. 

243518 Shri Jay Pra]ash, Harijan, Maz, 
00. 243742 Shri. 	S. IC 	Mr,fl(1, 	R1.0 t 

T'. 
.1 

.G. 

A 

\ 
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31. 220213 Bhrl Bali it Ham, Mate. 

• 	 82. 310013 ShrI Satyanarayan Das, Mate. 

 238142 ShrI Sipahi. Prasad, Mate. 

 238008 Shri Motichd Koi.ri, Mate, 

8541 243898 Shri. Rajesh Kr. Khati,' Maz. 

• 	 86. .243503 Shri MUrari. Mahato, Maz. 

87. 243750 Shri Sheo Kr. Prasad, Naz. 

• 	 88. 238006 Shri B.D. 	Sahni,, bh/j.et; 

 237220 Shri 
• w 

H.P. 1ahato, I/Ropairer. 

 238134 Shri Md. Maqbul, FGM (SK), 

 243531 Shri Rain Sarup MOndal:FGM(SK). 

 .237851 Shri S.K. Nair,c1i/Refg./Mecj 

93 243729 811ri OW. 	Varghe8o, 14az. 	. 

• 	 . 	

94. 287997 Shri Shivpuj an Singh, Mate. 

 224462 Shri Bahr Yadav, Mate. 

 243432 Shri 8hivmuni,Yxdxx Mate. 

 468512 Shri. Pijush•Kantj 	Oso, Nate. 	•,. 

 237992 Shri Jogender Prasad, Mate. 

UO. 2373 6 5 tJhri Som )3tthadur, Mate. 

100.243412 ShrI. ChandearRam,.Maz. 	I 

101.243499 Shri Sukdev Shaw,.Maz. 	. 	. 

102.243737 Shrl Sur,,k 1n 

I 

•.. 
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103.243141 Shri Tawat Khan, Mason. 

104243784 Shri Baliram Sharma, Catpt (8K). 

106 • 237877 Shri flrimnn nfh fl 	 KAL 	
-4... 

4J' ,,IJrJU. 

106,238133 Shri Md. 	liamid No. 	2:-,. Mate. - 
.•• • 	 . - S.. 

, 	
. 

-, 	 _,.f 	• 	
. 	I. 

107.237626 Shri ithmaddin, Mate. 
'I 	• 	 . 	•. 

/'. 
• 	/ 	

'. 108.220232- Shri Premlaj. Magar, Mate. . 	 . 	. 

,109.237876 Shri. Wakll Khan, Mate. 
110.237884 ShrI. 1. Garjayi, Mate. 

• 	. 	 •- 	
. 	
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• 111, 237972 Shri Kesh Bahadur 1apa, Mate. 

112 	238217 Shri Giriraj Pun, Mate. 
. • . 238520 ShrI Kahirarn, Nato. 

 220294 Shri TJdai Naik, Mason (8K). 

115, .220073 Shri Babu1a1 Dorn, S/ia1a. 

11. Ø  237912 (Thr:t Kichoni Dan, Mate. 

117. 220289, ShrI N.A. 	Sharnia, Carpt. liSell. 

• 	118.237895 Shri.Premand, Nate. 

11. 23791, Shri Lolohand, Mano  

 243895 .Shri M.C1 Kar, Maz. 

 
• 	 : 

243488 Shri, Jeromj Eli as Clan. Maz. 

} 	 11rritri l 	'Lrni fi., 	!1it?. 

• 	 123. i8hrI.Mukhuarij, Mate. 

 243490 Shri SUrJa Bahadur, Maz. 
•  243812 8hrl. RAm NIwap Dan, 

 243561 Shri. Shivnath Doom, S/wia, 

127 243758 Shri Suresh Prasad, Maz. 

fJr:L 	:1u it; 

129. 243781 Shri D. Gajanand, Naz. 
• 

• 	 130. 243491 Shri Ilarichand, Maz. 

131. 23409 Shri. iTngMhrj. Yndjv. 

132 243766 Shii S. Pandlyan, Maz. 

133. 243757 Shni Rainbachari, Maz. 

• 

1.11. 04 31)00 flhi'i, 	•flwnilln J n.lni:LJtt., 	(iYwLatt, 

136. 238023 Shri K.B. Ram Thapa,tr..pip8. 

135 238216 Shni Manager Ansani, Mate, 
17. 220118 Shri. Khuni flffli adu r, 	MaLo. 

• 
• 	 138 2437 Shrjflajendra Prasad, Elect (8K). 

.............. •.39. 237181 Shri Ram Balaic Mthato, E1et-SK. 
1 	n. n Jh ri 	.Anjjit fririIi 	(I'hi$1, 	IL..4jj( 

'I 

4, 	 •. 	 Corltd,.,,p/6 
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1i1. 23134r3ç) 8hrj flirnch4mdr 	Shttit , 	V/im 
 238215 Shri Birendar Singh, P Ii 0. 

 220076 Shri i'anak Yada, Chow; 

 2201]4 hri Chtmt  
 220068 Shri R.S.. Singh, Mate. 

 243578. Shri Birsen Slngh, M/Reader,. 

 243407 Shri )amnth Sutradhir, 	Carp(src). 

145•  220255 Shj K. •Rao, J1ate. 

149. 238217 ShrI M.D. Sharina,Mate. 

243786 Shri 	 raig  

 243902 ShrI S.D. Nath,Mate. 

 237872  cShri Jogifld. 	Mistri, Capp- 
163. 238222 Shrj M.?. 	fl±n&arrn 	Dok 	m:I,th 
154e 243580 Shri Mon Bahadur, Cone 	/eaver, 
165, 237869 Shri Gorakh Prasad, Cb/Stringer. 

156. 237870 Shri. Shiyj 1311arti l  Ch/Str:!ør, 	 L  243790 S}r1 C.B. 	Chetri 7  Carp 5K. 

 243521 Shri T.K. Rao, Karp. 	(SK) 
 237401 ShrI ?.N. Miuhr, 

160. 22211 237920:Shrj RaeswICurj 	Mate, 
161. 220275 Shrj Bhadaj Ram, Mate, 

162. 220162 Shri Stya Doo Rajbhr, Tth.tob 

163, 220050 Shri Ohangur .  Yadav, Mate. 

243526 Shrj Tara Rajbhar, Maz,  
if  36. 24363 Shri Gajon Ttnt1, 

r  y 166. 243559'.1. Shri Panburij Tanti, Maz, 

167, 243497 Shri Rajendar Yadav, Maz. 
011e  243803 Shri flaj 	am Jiciri 	, 

 243814 Shri Rajendar Shma, Maz. 
 220158 Shrj Baijit Rajbhar, Chow, 

 220163 Shri Raman1d ICoirl, Chow. 

COntri.,.p,i 7, 
,1 	. 
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 22005.5 	Shri Rasheed Hazan, Chow. 

 220049 	Shi Da- nohi141 Koir, Chow, 

 220154 	Shri Mauji Rajbhar,Chow,, 

 221488 	Shri Damai Ram, Chow. 

 220122 	Shri Eul i3ahadur,Chow. 

177 220195 	ShriAmericanPrasad, Chow. 

178 220198 	Shri Khem J3ahadur, Chow. 

 243793 	3hrj O.N, Io,$üriw1a, 

 220350 	Shri R. Sh arnmü gam ,*FGM. 

 238007 	AN TBIPATHI, 	FGM. 

102. 243799 	K. Zhaji, 	TM. 

 243684 	S. 	Subas,:  Mate. 	 . 

 243513. 	K. 	Laxrnanan, FGM. 

i. 213746 	Dchnu Bahadu,r, Mnz. 

 W/237935 Shri Shiv Kumar,Thakur, 'FGM. 

 MES/1018167 Shri Dasal Ral, Mazdoor, 

100. M/230'1o0 Shx'i Tiknrnrn Sintr, 	Pipe iittor. 

1896 MES/2200565hri P. Singh, Chowkider. 

 MES/220074 Shri Chowthi Bhagath,Chow0 

 Ml/A3612 	hri G J Thomno,Mzdoor. 

1.92. MES/24350 Shri K. Subramani,Mazdoo±', 

13. MES/243502 Shri Govindan, Mate. 

 MUS/237901 Shri A SHoddy, M6to-P10. 

 MES/237302 Shri Somar Yadav,Mate. 

 MES/220104 Shri GiridIari Yadav,Chow. 

197, MIS/238353Shr1. A.H.S. flnc, 	MID-Il. 

198. MES/220070 Shri Jagaram, Chow. 

• - 	• 	199. MES/238352 Shri Ham Naresh Pandit, FGM. 

200, Miis/237961 	L3hri 	131K. 	L3zrunIi, 	11oct 	(ZK) 

 1,1iS/243746 Shri Paiso Jochoi, Maz. 

 WS/243520 Shri K. Abraham, Chow. 

 MliJ/2'l 319'1 	Lfl 	i 	itii' hh 	Loiu, 	C/VU L. 
• 

• 
 

. 
MES/238361 	Shri S H Past, Fittev. 

: 

4 
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237891 Motilal Prasad, Mate (alp) 	 - 

220177 Rameswar Shaw, Mate 

237908 P Antony RaJ, Mate 

208 237460 R.P. Bhaat, Painter 

209 237980 Deo Harijan, H/Man 

210 237911 D Nara, H/Man 

2110 •  243868 Dulal Ch Deb, Mate 

220157 Shri PK Chana, ef/Meoh 

237884 Late VC Raghavan, Mrs Sorojini RQghavan (Wire) 

220281 Shri K Vel].adurai, Maz 	 V  

243 90 Shri Filex LaVpcha, Mate 	 V 

238123 Shci V Nedichezheyan, Elect (K) 

243819 Shri Bhiznsen Kurmi, Maz 	
V. 	r 218 0 	DC Das, Ftr 

243509 Shrj Ramefl.Kjr.ia Pal, Mazdoor' 	V 

243715 Shri Anuradha Charida, Maz 
2210 	Wife of Lae DurgQdhar Pow, MPA, Mr Jnu Pow,  
222 	T/i 31 	Shri Padarn ahadur, V  Maz 
2239

Wife of Late MES/237927 Late Loknath, Maz Mrs. Sundari Devi 
V 	 224. Son of Late MES/Ny/4 TK Divakaran, Maz Shri, Sritoh iCt*nr 

Wife of Late MES-159632 5/Wala S Chatur 

220256 Shri Gopaidhar. V 
 (Late) 	Mxs Manjudhar (wire) 

S • S S S S S S 'sA.L 4. 	IL 

Nosy all are seing in the Ofcfice of the GE, 868  

Union of India and others 0  

/ - 
	 V 
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CENTFAL AD11INISTATIVE TRIBUNAL, GIJUAHATI BENCH. 

UiljJ.rii1 1pp1.Lccition No.217 of 1995 

Original Application No.218 of 1995. 

Date of Decision : This the 18th Day of October,1995. 

Thi HoWL0-cl Jui 	Lcin Shri i.G,(hudhri ,Vir.ri-Ch.1ii:i 

The •Hontble Shri G.L.Sanqlyine, Ilember (Adrni:iisträtivo) 

0. A . N 07/ 

311660 !3hL L'1.L.I1ondl 	23 oLhri. 
• 	 All are serving in the office or the  

Garrison Engineer, .868 ELJS C/a 99 APO. 	. . . 	Applicants 

• 	 - Versus - , 	 '. 	• 	 . 

I. 	Iliinii 	I if 	1 11111 ri 	i't j ii'r 	riI;nd 	Iiy 
Liii 	3eoreLir', LJeresioe, 
Govt. or India, New Delhi. 

2. The Garrison Engineer, 
868, EWS, c/o 99 APO. 

:3. TWO 	nrrincin Enqinriar, 
869 EUS, C/O 99 APO. 	 . . . ResponrJents. 

0. A.N a • 2 iL2 	 . 
238016 Shu.L I<.P.Plili & 225 QLhers. 
/\.LI: nra norviiio In Lhcs orrion of Lh 
Garrison Engineer, 868 EWS c/U 99 APO. 	. . . Appliccnts 

Vefsus- 

Ijililill 	r 	1ILi 	rr:lrlIf,rirl',rl(i 	by 	;Iici 

iJruLary Uo('onue, UuIL. or India, 
New Delhi, 

2. The Garrison Engineer, 
068 EWS, C/U 99 APO. 

. Thn Gnrri.non Enq.Lniier, 	S 	 • 	 . 	 S  

069 EW3 9  C/U 99 APO. 	 . . • floo1wndent 

For the applicants in both the cases ; 	By Advocate Shri A. 
Ahmed. 

• 	 For Lho respondents in both the cases : By Advocite Shri S. 
A . J, , Sr •r; • 	• 	• 	 • 

0.A.No.217J95 : 

As the question raised is covered by earlier decisions I 
I 	ti 	H •A. 	 I. 1 Ild • 	I 	f1fil, I, 	I. I it 	 It 111 	iii 	I. 

ileturnatle forthui.t..,:I.tS.Aii,Sr.C.C.S.0 uiivcs notice aini 

5 5  

• 	

': ( 	 • 	
• 

I•S 

	

II ., 	•• •. S..SS.. 

- 



.'--------- 	 ::---:-- 	
: 

H 	4 
—2- 

: tiiIP (c tf' 	r'n 	thu rlth()nIIiI: J I)L5. Iiiii.0ii out 	fo V riflII Iiuniiiiq 

	

- 	 - 

As the question raised ib covered by earlior.dccisjons 

(JHj U. /. i. n 	itLud. luuo nUiluu Lu thu eoIt.JuuLj, 

Returnable forthwith. Mr S.Ali,Sr.C.G.S.0 waives notice and- - - 

appears for the L'spondents. Called out for fin:l hearing 	- 

At3 the dell node in both the obovu U./th &vo !tiunt.ii 

thoso are disposed of.by  acommon order. The applicants in 
- 

tho respective applications are,granted leave-to agitate 

thuir claim In thu 3inyie appliciition . 	
0 	 - 

Facts of_O.A.No.21?/95: 
 

The 24 applicants concerned in O.A.217/95.aee civilian 

ulliji I U 'jt: u 	Ii U I ti i i i,j Li i ij t.ti U ru up A, 	U, U 	gind t) 	iid -'ii ti i t rv I lit) 

in the Defence Oepartmont from respective ats since 1963 

onwards-. They have stated that they are from out -side the 

Iluitli EuL i(tcjliii mu 	Isnvu Lwun pottid 	civiJiun iuuipiuyoee 

in Nàgalanci in the office of Garrison Engineer,. 868 ftJS 

C/O YY .P.O. Their grievance is that they are eligible toY' 

Ii U 	j.i U id 	 - 	 - 	- 	- 	- 

	

(i) Special (Duty) Allowance (SDA) , 	 - 

• 	- (ii) House Rent -Allowance (HRA) at the rate o. 1S orJ 

the monthly eiory with arrooL from 1 .1Ei,i')Oi 	
p 

• 	
(iii) Special Compensatory (Remote Localit'.) A4lowanbe! 

/ 	 • 
with effect from 1.4.1993 and 	S  

	

(iv) 	iid 	ev lie Unioei1,usi iiLtIi oriL r:uui 1,i. 1P 

• 	but that those benerits are being wrongfully denied to them 

- by the espondens. They piace± relince ipon- the tharlier 

ujeci3Ioui- in O.A./uO/i . IL eulee 	Lluut the 1.1) 	1,IUOI1I:t.1 

had filed Civil Suit No.265/89praying for the afoiesaid 

benefits and the suit was docreed.Howevor accordirg to the 
- 	 - 	 . 	• 	ik 	rw '( .1h4 - 
LJ))p1.1.CoflLl3 thu uiu';i'uiu i.ij not oboyod by ri3opcu1dunLcu 	ilr-  

- 	 - 
being without 1ur.sdiction. 	 - 

• 	 -- 	- 	• 	: 
4 " 

• 	- 	 • 	/1.. 	* 	...- 

(f' 	
contd. 3 

kkI..- 	4• 	 - 
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N 

The, 0.A.218/95 has been riled by. '226 a,pplicants. They 

are all civilian employees belonging to Group tcl Serving 

in the DigPonoo OuportmuntProm røptctivo datso sinco 1903 

They also claim the benefits of. : 

(i)Spacial (Duty) \llouance, 	 . 

Houno i1nt /Ulowanco, 

Special Coripensatory(Remoto Locality) Allowance and 

Field' Service Concession in the same manner ' 

and on thi aQmü Qroundas cliitnd by tho ajiplicents in tho 

other O.A. 

- 	
In support of the claim for Speci'al(Outy), lowance 

rnlience is placed upon the Defence Ministry O.M. No.11(19)/ 

83/0,Civil—I dated,11.1..1 .84 and Uetenou Ministry Memorandum 

No .2001 1I/3/B3—IU.'R.olionco Is placed upor the Circular 

issued by the Government or India, Ministry of Fjnnnce 

No.11013/2/B6—.II(0) dated 23.9.1986 in support of the 

claim of HRA at the rate of 15% applicable to 8 Class cities. 

Tht.i citiiii for S[ecitl Compon9atory(Rntnotrj Locality) uinwnnce 

meant for Defence dpartment civilian employees is based 

upon the letter of Ministry of Defence, Government of India 

daftd310'195'with 

effect froin 1.4.93. Lastly, the Field Service Concessions 

are claimedon the basis of letter No.16729/URG (civ.) (d) 

daLmd 25.4.94 isud by the army Headqunror in pursuance 

or letter of Government of India dated 13.1.94. 

The Hon'hle Supreme Court hns now held that employees 

hovinç 	i1. India t rons Per licbility who wono appointed 

outside North East Region but have been posted in ttie said 

Region are entitled to the benefit of payment 'of SDA under 

I 

• 	. ' 

A- 	\ 
	aontd. 4,.. 
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.c 	
4/l 	• 	 H 	; 	,. 

r /•'• 	 , 

 

thc Plamo rancluin ded 14,12I,19U3 ro1itd upon by th l e applic'ent,5 . 

, 	(See decision or the Hon'bleSupreme tourt in iv1 Appeal 

N 	u:5 it iir 1UU3, Chi,r 	 (i,Iccnii) 	N c,w 

: 	 Circle & another vs. Shri Rajondrá Ch.Bhattacharjee & others • ;•_ 
fl.— 	 $ -1 	Vi,•ci)S •  4.. 	 : 	 •• .• 	 • 	 • 	• 

' 	 dated 18.1.95We have conidered this aspici as ie1] 	

. 

 

LIlLiiliy or IloUio HnnL Al. I U W 41 I'l 0 Ijl(.,Oit.1l 

Compensptory (Remote Locality) Allowance and Field. Sei'vice 

Concesionir our order on O.A,124/95 with O.A.125 s 	 /95 dated 

2a; .L .95 	Tho cippliconto in thc,eo nfit3no wiro olon k)crtna 

civilian employees like the applicants 5erving UoJer the 

Garrison Engineer and who had been postod in the State of 

N:ijiil ni.I • 	 i 	CXtit.iiiii 

 

0io 	r ril t1flt 	II%I {i11 Ila•11111 	htii t 

hold that the applicants aie entitled to get all these 

bonofits. The applicants in the instant O.As and the applIcants 

in thuori coue twro also plaintifPln Lho oalllul  CJ.vl 	Suit 

namely 255/89 and they are all identically plccd We are 

satisfied that for the same reasons as are race rdd in th - 	• 
WjHIuIn order on Lhri &rore.td tiiu 	()Pi.i 	Itit:ti 	IiffluIiy. 0. R.H 

	

• 	 12/95 and O.A.125/95, Similar order. may be passed in the 

instant applications. Although the applicants clairn± SQA 

I rn (it Nov oulbor, 1 93 tin t,hn1. i. niloti i -Aint:1 c bit t,jt Ii 	P no 
•1. 	 H. 

from 1 .12.1980 as was done in the earlier casas. Similarl 	. .: 

• 	• 	 in so firag the HRA is concerned the relief wlljnbt be 

jruntnd en 	pn.yrid but no i,gie rl runt rjrJ in 1.Iiu 	nl.i!or ci;weii. 	• 

Other two reliofs will also be similarly granted as was done 

in the earlier cases. 

• For Lho mrort.jakat-i r w ei tA o i -- i ta rnUnuiti'j ii V Jur 1. 	. 	• . 

• 	 passed; 	 . 	 • 0 

(A) 	0A.No.217/95 	 I  

j) 	ii. 	4iocitntJ thnt, 30A te pnynhlr 	r r a ti li 1 •17.1(ll3 

,4l_\ 	 contd. 	5... 0 	 • 	0 

6 .. 	 t 	 . 	• H 
( 	\ 	4 	 ft 	 p 



I 	.) 	(ti) 	I 	in 	ii 	iI iii ii, t 	:i 	n 	Ii. 	i. 	- in L 	ii 	I;n 	ji ny 	i 	Ii ci 

applicants Special 	(Duty) 	Allowance 	($DA) with effect 	from 

the date of actual posting :mn 	gala 	onor after 1.12.19 8  

• nn tho 	nnn mny be in 	roopOQt of each applicant' and continue 
* 

to 	pay the same 50 	long a 	the conceo'ninn is admissible. 

(b) 	Arrears 	from 	the date or actual posting in 	. 

iUl1II 	nil 	or 	h flL;r 	1.12 .1900 	upto 	date 	to 	be 	paid 	
within •'. 

three mcnths 	
from the date of receipt of copy of this order. 

:(a) 	It • s' declared 	tAt,SCA(RL) 	is 	payable 	
from 

1 • 10 	1 	 . 
4 

The respondents are directed to pay to the. 

applicants SCA(RL) 	with: effect- from the dat.e' of actual 	. 	. 

4 

ponLino 	in 	NaQalandOn 	or brter 	1.10.19136 
	as the caso 	may 

• be in ropeot of each applicent 	and to cortLnue to py 

the samo so 	long 	as thCOflCO33i0fl is admissible. 

Arrears 	from the date of 	actual posting. 1 	n 

Nagaland on or after 	1 .10.19136 upto 	date to 	
be poid 	within 

.. 	- 	. 

of three months from the date of communication period 

or 	thIn 	order. 

iv) 	(a) 	It 	is declared that FSC 	is 	
admissible 	from 4 

. . 	• 	 . 1.4.1993. 

(b) The respondentS 	are directed to 	extend the 

FSC to the applicants in the pro8Cribed 
manner with orroct 

from 1.4.1993Or froffithe date of sctuak appointment 	as 

t;hn onrin moy 	ho 	tn 	respect 	of each applicant 	
upto date 

and 	to 	COntinUe to 	give the same so 
	long as admuiosiliio. 

v) 	(a) 	It 	is declared that 	HflA is admissible as 	: 

I ciil I 	iL rid 	bnl a 1,1 2 

(b) 	The 	respondents 	are directed to pay IIRA to 

the appliCaflt 	at the 	rate 	as was 	applicable to the Central 

iiiplrnIone 	in 	B, 	B-i, 	0-2 	class cit Les/tOuns 

'or 	pLod 	 or 	rrun thn actual data of 

4 	
0 	

\ - 	
• 	 / 

1y 	
•-: 	 ronhil. 	Cl 	,.. 

., 	 •. 	 - 	 .• 	 -..-. 	 ., 	 . 
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I 	 q. '  

iii 	liii 1.11LIiIIIIII, 	im 	1,1111 	i ', 	 j 	iisiy 	h 	i ,i 	i• 	I, 	11111111 Li 

upto 28 .2 i9 1 and at the rate as may. beIppilC0ble from 

time to time as from 1.3.1991 upto date and to continue 

Lo ljtjy LhU uiamtj Ot 	Lift) 	roLu 	to,toi,lIjuoj Iio;'i.iI'liir 

• 	 (c) Pr'oars to be paid accordingly subject to tho 

adjustment of the amount as may have already been paid to 

thu LuupuQLivti opp.LlouiiLn dur I.I)•i thu IiroL'W:3 Lii I1:4L'LcuI 

towards HflA. 

(d) Future payment to be regulet'ed in aôcordance 

u t; ii 	1. i,u u u 	( to) 	111,)oJ ii u . 

(a) Arrears to be paid as early as practicable, but 

not later than a period of threo.months f.romthe date of'.. 

ccomtiiuijoojn or thio orlor to iho rooponii'nLo. 

The r1ginal application is allowe'd in terms 

or the aforesaid order. No order as to costs 

A nupy or th . nt'dor oJoroitd 24.0iTzi I0000d in 

0. A,No. 124/95 and 125/95 shall be made part of record or 

this O.A. 	. 	 . 

(U) Qt21 	 . 

It is declared that SOA is payable from 1.12.1988. 

(a) The respondents are directd to pay to the 

• ,.ipp I. lo 'i(Lu 3 iiui. m 1. (Out y) A 1. OIlIOflOO (SDR) wi I; h or foci 

from the date of actual posting in Nagalad on or after 

1.12.1i3ti' as the case may bin respect of each opplicant 

I 

	

	

and uunLtnuo to py thi, 14111119 no long 003 thin jonos.i:cjn .L 

• admissible. 

(b) Arrears from the data of actualpost.ng in . H 

Ioojalond on or sri:ur 1.1 2 . 1130 uptu dto t:n Iii priI 

within three months from the date of receipt of copy or 

this order. 	 . 	 . 	. 

ill); 	() 11 J.tj 	Ioiiwi 01tiL 	CA(flL) i 	11riyo1:1 11n from 

1 1IJ.1986, 

/7 . 	• 

coniri. 7 

• 	• 	0 

• 	. 	6••,:. 

	

- I 	• 	 . 
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e. 	

V.-?.- 	

7. 
The respondents are dirocted to pay to the 

t:(r) idth orrt,t, rLlJII Iho 	IeiL 	or 1IOL(JtL]. 

posting in Nagaland on or alter 1.10.1906 as the case may 

be in respect of each applicant and to continue to pay 

tJin. T1UI1O 50 lq t:!i tho COnCOS510fl 113 atJitiiibio. 

Arrears from the date of actual posting in Nagaland : 

on or af'ter 1.10.1986 upto date to be paid within a period 

V 	 or Liirno wont h 	rrui t h, ( -Jatm of cominur1ooL ion a r thi 8 

order.  

V 	 iv) (a) it is declared that FSC is EI zimissible from 

1.4.1993. 	 V  

V 	 (b) The rspondenta are directed to extend thC FSC 	
V 

to the appljcatits in the prescribed manner with effect 

Cuiii '1./ 	o , V Crou, t h e deto or aatuX cppolntrnen t as 

V 	
the CaSe may be in respect or each applicant upto date 

and to continue to give the same 50 long as admissible 

V 	 v) (a) It is declared that HRA is admissible as 	 V4 

ifldicatf)d bolow 	 V 	
V 	

• 

(b) The rosponrJriLs are diroctrVd to pay fiflA fn tha 

applicants at the rate as was applicable to the Central 

Government employees in 8, 3-1, 8-2 class Cities/towns 

rn r 1 ho I,r n d friiw 1 • 10 • 1 906 or rruw tIij :iaI:u,i 1 dot e oI' 
oil 	

V 	

V appointment as the case may be in respect of each applicant V V 

upto 20,2.1991 and at the rate as may'be applicable From 

t iwo to tim0 oa from 1 .3.1991 upto dt€, anti to coot misc 

to pay the same at. the rate prescribed hereafter. 

(c) Arrears to be paid accordingly subject to the 

clI.II.iti1iiiiii( 	UIV 	thU UIIICJLWL F113 luoy hiio 11 1 toIdy LJU(Jll field Lii 

the respective applicants during the aforesaid period V 

towards HA. 	V 

(j)  jilt IJVLO poyclIl)riL to liii L'iicJuVlviL ad in IJOCO rdaiic a with 

Clause () aboved 

•V;, 	

contd • 	B. 

•V;; 



Arrears to be paid as early as prtjcable 
II(A 	.1. (1 L 	LI 	) ( I I. I. ((II 	(All., 1111 	IHJ iL h  
CoU1111Un.jcaLjon 

of this order to the respond3 

The oriQinal applicaLjo is alläwed in ten 
11r(,(,1j1g 	ilut'. 	No 	niJj . 	It, 	I,:u,Lt 

A copy of the order dated 24895 passed ir 

No.124/95 and 125/95 shell 
be made pat of' record of 

tJi.Lt 	0. /t 

,. 

.. _.\\ 

but 

s or 

, 0 A. 

;f 	
S 

9 	
\S' 

Sd/— VICE CILAIIIUIAN 
S 	

d/— 	(A1DN) 

rItn 
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CDC5iS'r tO9flt0Cji8 czin ir the iitwly d:in(d 
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(?y/&rice)dt 31"11, rgardiflg 
Niji r  Fi& 	vie çoessntQ;DG1 ence ivi1ii 	rving in th 	\- 
r1-i; : 	'-newly deftied 1e1d Are 	-:•A 	 ' I 	 , ., 

. :. 	•: . :• • 	 bi d1etediid'àübatitutd a# under jv .  
; .., I 	• • .• .. • • 	' $•d*.? 	 - -; - I.--_-- 	 . • .4' - 	
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In other 

' t I 	" 
!MWOVC nO rcovrywi31be'made on aççount of gpsesdon4

. 	1r cCcqrnLIdLtion 	y31rtcdy 

, • : 	
pert o Eii11 1'rvioc 

Coricesious±rom 14s93tO ç3Osi•95 	ilcr1y, no pymnt 
will a10 e mad £rqw1. 1 93 

Av if4 	
4 

. . 	o9i1endUrfl' ii ua•'with the oonpurrnce of the Ftn,nce 
thoIr 1.1). No10'' dt 
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Jl• 	 .1 

Thu to11o\'ir j 	1 ;inis Lr7 ; 
• . 
	13t tui' .3/J/26/ \c;/t'si( - )/ 1ó/D(x' ,y/ .,rvtcp) iirt'd 

• 	•. ! 31 • I . 1995 ;  r°içj:rdincj F..1c1 S :rvc;•  Conc: 	torn; to flftmC 

C1V1I.L\flS1(14TV1flO 	t13 1o/lyCk_ 	 JLQL  

	

r 	i(j 	y5c 	 . t'? 	. 

Th. 	)fnc 	C,.vili 'i 	;tq,)i.)y :, 	rvi 	ii 	th. 

J 	c',i1y Uo'fnJ rJi iciJ Fi.1.: 	,wi 1.1 CiU 

	

jt 'to be t ' ;ntitl3Ultto 	)C..: 	sii 	tory (RDrncto 
Loc 11 ty) 	1i1,v•uncc 	nd ot 1 4r ii 	ird 

• 	 ' to DefonCo Civi •L3Ps'.Fjs'h1t.ortoforc.undor 	;titç. 

• . A. 

 
instructions i sUOd by this I iii.tx'y from ti.rw.' LO tin. 

.n ro3'pct of 1)L'M1CO Civ •An o;ioyoc 
jn,,tiho n:W1y df1n'd Fj.id /or&, 	r)Cia). Crt,.,ntu' 

(oto LôC1iy) All 	 atho .11owinC5 -x•. 
• 	• not con 	 b1d 3V1C.. 

2. 	 FhL 	Cori(J flt ;Uil i 	' I 	) 	oncurr flCu 	f th 
Finonel) 	vi.n/i :c tii 	u.t 	vi i, th.;•L 	L V.Mr.,. ao3/ 
ciitoJ 3.4. 1995.  

	

• 	 .- • 	.L 	• <i 	•ri Iof 	' 	i • 	. 	., 4 	trIfI 	Ill 	J 	; 	Ji 	''1 	 Th 	u11 ' 

(L.T.T1u;iriJrs) 
• 	U4Ici(Jr 	u 	Lry to thu 	vt.'f 4 	it 

rLo: J.  30 12 739) . 	I / • 	'• 	1 
To  

,i 
Tho Chief ,  of 	

tf\' 	
' •' 	. 

	

•I .  • 	 Nw D.ihi 
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